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IN THE CENTPAL ADMIUIGTRFATIVE TRIEMAL, JA

* * *
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PR BELCH, JATFPUR.

CP 105/95 (OA 290,92)
Smt. Nehni Bai «.. Petiticner
' Versus
Shri M.Pavindra and anokther « .+ Respondents.
CORAM:

HOM'BLE MP. GOPAL TRISHIIA, VICE CHATIRMANL
HON'PLE MP. 0O.P. SHAFMA, MEMEER (A)
For the Petiticner e+ Mr. Shiv Kumar

FPor the Respondsents «.. Mr. Manish Bhandari

ORDER
PEP HONM'BLE MP, GOPAL I'PISHNA, VICE CHATRMAN

Pztitioner, Smt. Mzhni Bai, has £ilsd thisz Concempt Petition u/s
17 of the Adminisivative Trikbunales Act, 1925, ajainst the respondents

allzying that by not complving with the diresctions of the Tribunal in GA

290/92, decidzd on 14,9092, the respondentz have committed contempec of
court.
2. Wz have hzard the lesrned comasl for the periies and have gone

throungh the vecorda of the case.

3. Tha lzarned counssl for the pekitionsr agress that the decision
of the Tribunal has zincs b2en implemznied. In view of this fact, this
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ontenpt Petition iz diamizszd. Mobiczs iasusd are Jizscharged.
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(0.F. SHARMA) (GOPAL VPTQHNA)
MEMBER (A) ] VICE CHAIRMAN



